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Bomb Blast at Samastipur Railway
Station

260. SHRIMATI SAVITRI SHYAM:

SHRI SHANKAR DAYAL
SINGH:

SHRI K. LAKKAPPA-

Will the  Minister of
AFFAIRS be pleasad to state:

(a) whether some persons were
injured and some died in the incident
of bomb blast at Samastipur Railway
Station on the 2nd January, 1975;

HOME

(b) if so, the number thereof and
the number of Railway employees,
their family members and relatives
arrested and interrogated so far in the
mutter: and

{¢) the compensation paid or pro-
posed to be paid to each victim?

THE MINISTER OF HOME
AFFAIRS (SHRI K. BRAHAMA-
NANDA REDDY): ta) and (b).
According to nformation received
from the Government of Bihar, abuut
28 persons were injured in an explo-
sion at Samastipur railway station on
the 2nd January, 1975. Of them, three
persons, namely Shri L. N. Mishra,
former Railway Minister, Shr; Suraj
Narain Jha. MLC, Bihar and Shri
R, K. P. S. Kishore, an employee of
the North-Eastern Railway, died
subsequently. A case has been re-
gistered in this connection and 1s being
investigated by the Central Bureau of
Investigation. It will not be in the
interests of proper investigation to gis-
cloge at this stage the details of the
persons examined or apprehended.

(c) Bihar Government have report-
ed that they have decided to pay
Rs. 10,000 as ex-gratia grant besides a
monthly pension to the widow of Shri
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Sura; Narain Jha, M.L.C, Further
information 18 being collected from
the concerned authorities

Responsibility for Security arrange-
ments at Samastipur Railway Station
on 2-1-75

261 SHRI HARI KISHORE SINGH:
Will the Minuster of HOME AFFAIRS
be pleased to state the agency res-
ponsible for security arrangements at
Samastipur 1ailway station on the oc-
casion of inaugural function of Samas-
tipur-Muzaffarpur broad guage line on
the 2nd January, 19757

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) The security
arrangements at Samastipur raihvay
station on the occasion of the inaugu-
ral function of Samastipur-Muzaffar-
pumt  broad gauge line on the 2nd
January, 1975 were 11 zde by the State
Government

Application of the Laws in Goa,
Daman and Din

262 SHRI NITI RAJ SINGH
CHAUDHARY Will the Mimster of
HOME AFFAIRS be pleased to sfste

(a) whether all the laws that apply
to Indian citizens also apply to Indians
living in Goa, Daman and Diu,

(b) if not, the reasons for this dis-
crimination, and

(¢) when will all the laws that
apply to the rest of India would apply
also to Goa, Daman and Du?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHBI P. H. MOHSIN), (@) to (¢).
The operation of all Portuguese laws,
which were in force jo Gos, Daman
gnd Diu  immedigtely before 20th
December, 1961 ie., the date on which
these grvas were made intp * Union
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territory, waa continued by the Goa,
Daman and Diu (Administration) Act,
1962 enacted by Parliament, until
amended or repealed by a compeient
Legislature or other competent autho-
rity Many of those laws have gince
been replaced by Central Actg and
laws enacted by the legislature of the
Union territory. The question of re-
placing the remaining Portuguese laws
1s also receiving the consideration of
the Government of the Umon territory
on the basis of recommendations made
by the Law Commission appointed by
that Government.

Security arrangemenis made by
Railway Administration at Samasti-
pur Railway Station om 2-1-78

263, SHRI TRIDIB CHAUDHURI
Will the Mimster of HOME AFFAIRS
be pleased to state

(a) what was the overail secunty
artangements madt by the Radway
Adnunistiation at the time of naugu-
ration nf the newly built Samastipur-
Muzaffarpur bioad gauge line at
Samastipur Railway Station on the
2nd Januarv, 1975 wheie grenade ex-
plosion took place leading to mortal
injury and tragic death of late Shri
L, N. Mishra, Rallway Miruster, and

(b) whether any investigation about
the adequacy of these arrangements
has been made and if so, the resuits
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN): (a) The
security arrangements at the time of
the 1nauguration of the newly buit
Samastipur-Muzaffarpur broad gauge
line at Samastipur Railway Station on
the 2nd January, 1975 were madé hy
the State Government,

(b) A judge of the Supreme Court
hag been appointed gs a Commission
of Inquiry to Inquire inter glic fnto
the nature and adequacy of the
measures taken to afford necessary
protection and gecurity to the Union





